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Record of Proceedings

Learned counsel for CTUIL submitted that Written Submissions had already been
filed in the matter. However, the CTUIL would like to update its written submissions as
the Petitioner’s stand in its written submissions is different from its stand in the rejoinder.
The Commission acceded to the request of the Petitioner.

2. Further, due to paucity of time, the Commission adjourned the matter. The
Commission directed CTUIL to submit its updated written submissions by 15.2.2024 with
an advance copy to the Petitioner.

3. The petition will be listed for final hearing on 15.3.2024.

By order of the Commission
sd/-

(V. Sreenivas)
Joint Chief (Law)
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